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INTRODUCTION 

I, the Chainnan, Committee on Public Undertakings, having been 
authorised by the Committee to submit the Report on their behalf, 
present this Report on the action taken by Government on the recom. 
mendations contained in the Forty-seventh Report of the Estimates 
Committee (Third Lot Sabba) on Export Risks Insurance Corpora. 
tion Ltd., (now transfonned into Export Credit and G-uarantee Cor-
poration Ltd., Bombay)_ 

2. The Forty-seventh Report of the Estimates Committee was pre. 
aented to the Lok Sabha on the 16th March, 1964. Government 
'furnished then- replies indicating the action taken on the recommen-
dations cOntained in that Report between 31st December, 1965 and 
15th September, 1966. A. the public undertakings are now to be 
examined by this Committee, the replies of Government to the 
recommendations made by the Estimates Committee in the aforesaid 
'Report have been considered by this Committee. The Report was 
adopted by this Committee on the 26th May, 1967. 

3. The Report has been divided into the following two chapters:-
I. Recommendations that have been accepted by Government. 

n. Recommendations which the Committee do not desirf! to 
pursue in vrew of Govemment's reply. 

4. An analysis of the action taken by Government on the recom· 
mendations contained in this Report of the Estimates Committee is 
given in Appendix. It would be observed therefrom that opt of the 
-41 recommendations made in the Report 90' 2 per cent have been 
accepted by Government and the Committee do not desire to pursue 
9- 8 per cent of the recommendations in view of the Government's 
-reply. 

NEW DELHI; 
June 16, 1967. 
JY(1istho. 26, 1889 (S). 

D. N. TIWARY, 
Chainnan, 

Committee on Public Undertaking,. 

(v) 



CHAPTER I· 

P..ECOMMENDATIONS THAT HAVE BEEN ACCEPTED BY 
GOVERNMENT 

Reeommeadation(SeriaI No.1) 

The Committee do not wholly agree that insurance cover to ex-
porters should be provided on comnt.ereial judgement alone. They 
feel that cases may arise when it would be desirable to give risk 
guarantee to exporters on grou.nd of national inte,.est. In fact, such 
G guarantee is given by credit insurers in some other countries. The 
Export Credit Guarantee Department of U.K., and Erport Credit 
Insurance Corporation of Canada give ruch guara.ntees and under­
take business on Government (ICCOU.fIt in the 'national interest'. The 
Committee suggest that Government should adopt a poaitive policy 
in this matter and encourage exports in selected cases on grounds 
of national intenst. Apart from above advantages such a step i~ 
likely to open new avenues of exports also. (Paragraph 10). 

REPLY OF THE GOVERNMENT 

Government take note of the recommendation. 
[Ministry of Commerce O.M. No. 30 (1) /65-ST, dated the 31st' Dec-

ember, 1965]. 

FuRTHER INFoRMATION DESIRED BY THE COMMlTl'EE 

That Committee on Public Unctertaldngs noted that against prac-
tically all the recommendations of the Committee, the Ministry had 
merely stated 'Government take note of the Committee's recommen-
dations'. They, therefore, desired. the Ministry to state clearly what 
action if any, had been taken on such recommendations. Copies of 
inst'ructions issued or gist of orders issued. in pursuance of the action 
taken on the recommendation were also desired to be fumished to 
the Committee. 

[L.S.S. O. M. No. 12-PU /63, dated the 10th August, 1966] 

FolrrHJ:a RBPL Y OF THE GoVERN'I4ENT 
The E.C.G.C. has since started underwriting risks ''in nat1dn8l in-

teretlt" and risks to the tune of Rs. 41 lakhs were underwritten in 
the year 1965. 
(Ministry of Commerce, O.M. No. 30(1) /65-S1, dated the 15th 

September, l.966] 
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.Reeommeadatioa. (Serial No. Z) 

The Committee 4l'Pf'eciate that value of uport, ~ed with tb 
Corporatf.cm has men. from .RI. 6' 96 C7"07'ft in. 1960 to Rs. 18'11 erores 
in. 1962. NevertheleB •• they con..rideT that there ia room. for coMder-
able im~ in.. the buIiuu of the C~G.tion. The uczmple 
of .rimil4,. organizations in. othe1' countriu f01' e%Qmple, E1:POTt 
C1'edit GuMCJn.tee 1>ep6nment (E.C.G.D.) ' in U.K., which provided 
inlUmnce wver to 22 pe1' cent of iu upot't trw in 1962, should serve 
u a guide tOT the ERIC to .tep up it. 4Ct£vitie,. The ComnUttee hove 
110 cloubt that with the incff4Se in. the country'. exports tmd their 
dil1erlijication, the COTpOTation .hould be able to insure a very high 
percentoge of the ezportB. (Par4gTaph 3). 

Rl:rLy or 'I'HB GoVZRlO4:ZNT 

Gcmtnment take DOte of the recommendation. 
[Jfin.iltTf/'ol Comnwrce, U.O. No. 3O/1j85-ST, dated the 3lBt Decem. 

ber, 1985]. . 

FUIl'l'HD R.i:PLy 01' ~ GOVZIINlodNT 

The value of shipments covered by the ECGC has registered an 
increase over the years as wID be seen ,from the fact that from the 
level of RI. 18'11 crores in 1962. shipments have risen to RI. 22- 32 
croreI in 1865. The following table w1ll ihow ~ ~ of the 
ECGC as compared to that of similar organisations In Australia and 
Canada: 

Name of Orpnisation Year of inception Expol1S ShipmentS % age of 
of the country , covered in cover 

I. EPIC of Auatralia 
2. BCIC ofCalwda 
!. BCGC of India 
------

1965 

1951 Al1334 mU A£SI mil 
J94S • 8784,. 134 )t 

1951 Rs. 8075" RI. 223 " 

ECGD of the U.K.1s 50 years old BDd credit in.auranee is 80 widely 
understood in that country that hardly ever does an exporter or a 
bank otrer any credit if the export risks are not covered either by 
lAUel'8 of Credit or ECGD's insurance. Nevertheless It will be the 
endeavour of the Corporation to emulate the example of the ECGD Of 
theUJt. 
[MiltiltJ'tl 01 Comtnetft, O.M· No. 30(1) /85-ST, dated the 15th 

Stpwmhr, 1811) 
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Becommeodatioa (Serial No.3) 

The Committee feel that the perfonnance of the Corporation in 
-insuring e%pOrts to the various countries has been uneven and much 
.,.em4ins to be done to augment its insurance coverage. They hope 
that effective measures would be taken by the Corporation in thiS 
regard. In view CYj the fact that broadening of export market and 
diversification of uports are of vital necessity to get over the present 
jcrreign exchange difficulties, special efforts should be directed to the 
countries wheTe the ECGC has not been able to make much impres­
sion. The Committee hope that the cases of such COUntries would be 
constantly reviewed and the possibility of providing cover considered 
from time to time. (Paragraph 17). 

;,1 

llRLy OF THE GoVl:ltmONT 

Government take note of the recommendation. 
IMinistry of Commerce, U.O. No. 30jl/65-ST, dated the 31st Decem-

ber, 1965]. 

FuRTHER REPLY OF TilE GOVEltNMBNT 

The ECGC is now able to issue cover on all countries with which 
india has trade relationship. 
[MiniStry of Commerce, O.M. No. 30(1) 16S-ST, dated the 15th 

September, 196'6] , 
Recommendation (Serial No.4) 

The Committee recommend that the Corporation should review its 
procedures and practices with a view to en81Lre that the closest liaison 
is maintained with the exporters and the maximum of burine88 is 
secured. At the same time, it should examine the reasons for the 
low insurance coverage in respect of a large number of comm0ditie8 
and take co'ITective measures. It is also imperative that an analytical 
study is mttde of the possibilities of export devetopment in respect of 
each commodity tmd earnest effort. made to effect good. contacts with 
the exporters of each ruch Commodity as also the various Erport 
Promotion Councils and Commodity Boards. (Paragraph 22). 

REPLY OF THE GOVERNMENT 

Government take note ot the recommendation. 
{MinistTy of Commerce, U.O. No. 30/1/65-ST, dated the 311t Decem­

ber, 1965]. 
FUHRER REPLY OF THE GovERNMENT 

The recommendation has been Dnp1emented. The Corporation 
now worb in close liaison with ~ Export Promotion eouncn., Com-
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modity Boards, etc. An agreement has been· reached with the SIlk 
" Rayon Textiles Export Promotion Council for bulk· insurance of 
art-silk exports. The Corporation has approached other Councils &!so 
for similar arrangement; and it is hoped that the Export Promotion 
Councils/Commodity Boards wiil take full advantage of the faciHties 
offered by ECGC. 
[Ministry of Commerce, O.M. No. 30(1) j65-ST. dated the 15th 

September, 1966] 

Bet!ommendation (Serial No.5) 

The Committe, feel that there if great scope jor i11Cna.sing the 
b1UNu 0/ the Corporation thTOUgh tftOft-ClCCeptan.ce risks' policy. 
They cannot ~eremphasUe the n.ef!d to give this policy wide publi~ 
city to make it popular among the exporters. It is realised that the 
IUCCn, of too scheme depndB to a large ertent on the moral P"!>bity 
of the u:poner cmd his an:riety for the lair name of the country rather 
thAn earning his profit. only. The Committee have no .oubt that. the 
proviIion. of .ruch a COW'T by the Corporation wou.tciopen greateT' 
pombilitie. of i~ng the erports. They hope that the machinery 
/01' pre-,hipmen.t impection would be bTOught into operation without 
delay and the CorporQ,tion woutci start underwriting such policies. 
(Pa7'Clgraph 28). 

lUPLy or THE GoVDNMENT 
Government take note of the recommendation. 

(Miniltf't/ of Commerce, V.O. No. 30/1j65-ST, dated the 31st Decem­
ber, 1965]. 

FuBTHEJl REPLY OF THE GoVIRNMDT 
An Export Inspection Council has been established and it has its 

own oftlce with teclmk:al oftleers and staff to deal with aU aspect51 of 
quality control and pre-sh1pment inspection of export commodities. 
A wiele rente of products has been brought under compulsory quality 
tnspeetion. The CorporaUoa has now been asked to consider cover-
illl unon-acceptance" 'risks' in the case of commodities the export 
of whim is subject to compulsory quality inspeCtion. The Corpora-
tion is actively implementing the decision of Government. 
[Mi1WtTy of Commef'C8 O.M. No. 30(1) /65-ST, dated the 15th Sep­

tember, 1966] 
Rec ........ datiGIa (SerW No. t) 

The Committee urge that the quutiort. of covering the'risk on an 
,fttermediaTy 'be ucz.mined ift all its implic4tiOft awd a 'new type of 
policy euoloed bv the Corpomtion to C01)e1" lUcn caes, wheN! possi-
ble. (PaY1lgT4J>h 31). 
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REPLY OF THE GoVERNMENT 

Gove~ent take note of the recommendation. 
[Minist1'y cy/ Commerce U.O. No. 30/1/65-ST, dated the 31st Decem-. 

ber, 1965]. 
FURTHER REPLY OF THE GOVERNMENT 

The ECGC has started implementing this suggestion of the Com-
mittee. It is, however, felt that no new policy is necessary and within 
the Framework of the existing standard policies, the risks of the 
intermediary can be covered. 
[Ministry of Commerce O.M. No. 30(1)/65-ST, datei the •.......... '$ep­

tember, 1966] 

Recommeudation (Serial No.7) 

The Committee feel that since the experience of the COrpoTation 
in the case of policies whetre exclusion were allowed h& not shown 
any adverse effect on the incidence of cl4ims. It would be wot"th­
while to undertake the issue of such!. policies increasingly. They 
hope that with good publicity such policies would become popu14r 
among the exporters. (Paragraph 34). ' 

REPLY OF THE GOVERNMENT 

Government take note of the recommendation. 
[Ministry 01 Commerce U.O. No. 30/1/65-ST, dated the 31st Decem­

ber, 1965] 
P'tntTm:R REPLY 01" THJ: GoVERNMENT 

The ECGC is following a liberal policy in this regard. Hardly 
any request for exclUSion is turned down. 
[Ministry of Commerce U.O. No. 30jl/6S-ST, dated the 31st Decem­

tember, 1966] 
R,erommendation (Serial No.8) 

1 t will be seen from the table that there is a declining trend i1to 
the number of specific shipment policies issued as alBo in. the '7'I\Cb:i-
mum liability undertaken and the risk value covered during the year 
1963. The Committee trust that every effort will be made by the 
CorporatiOn to secure more busineu on. this policy. (Paragraph 40) . 

REPLy OF THE GovI:Iuo.P:NT 

Government take note of the recommendation and will advise 
the Corporation suitably. 
[Mini$try of Commerce, U.D. No. 30/1j65-ST, d4ted the 3bt Decem-

ber, 1965]. 
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Ft1RT8D RIIPLY or '1'HIII GoYIaJoaJno 
There has since been a steady increase in the number of specific 

~pm~t policies as will be -Jeen from the table given below: 
_... _~ 1:. 

No. of apeclfic Maximum lia- Risk value Cm 
Shipment Policies bility (in laths lakhs mRs.) 
iIsued ofRs.).' 

1963 6 27 33 
1964 17 76 62 
J96s 20 73 no 

.[Minilt'1/ of Comtnef'Ce, O.M. No. 30(1) /65-ST, dated the 15th 
SeptembeY, 1966]. 

8eeommeadatiOll (Serial No.9) 

The macU coverage of the Corporation in. i.uui1l(l the ManufGdu· 
-'l'W' and B~. Credit lmurcmee Policies indie~ tMt the bene· 
'fttl oj then polide. ha11e not been adeq~ly pu.bUNed by the Cor-
poration or· apprecl4ted' btl the pGf'tiea concerned. 2'hue policia 
.o1f. cor&aiderUble ICO'pe of incre4ling the burineIB ot the Corpom. 
tion. It iI MCUIO'rJI that clo.e contact. are maiflt4inJd by the Cor­
poration, unth E.rport Promotion Councils, Commodity Boa.rtU, Cham­
'beY' of Commerce. etc., aM the advantAges of these pOlicies are u-
plciMd to the uporten.o 48 to enable them to avail of the.e policies 
in a !4rge7' meQ8'1jre. (P4N1graph 44) 

REPLY or T~ GOVEl\NMENT 
The Committee's recommendation is noted. 

{MiniBtry of Commerce V.O. No. 30/1J65-ST, ~ed the 31st Decem-
ber, 1985] 

Fu1rrHD REPLY OF THE GoVERNlld:NT 

Despite wide publicity, there has not been mUeh response to theM 
,policies. The rearon is that the Corporation's finandal guarantees 
take care of the manufa~ lexporters' need· for pre-ahlpmeot as 
well 81 post-shipment finance. The Corporation is howe\Tel' working 
in etOIle liaison with the Export Promotion- Councils, ComMOdity 
Boards etc:. vide para 22 of the Report at S. No. .. 
{Ministry of Commerce, O.M. No. 30 (1) 165-ST, d4ted the 15tJa 

September, 1966]. 
1tecom.meDdatioa (Serial Nos. 1 .. 11) 

S. No. 10.-1t ia .Wed tlW .wao.oh nquiria toere NCei".cI /J"om 
. ~ ezporten. ftO tnen"ket clftelopment poliey has ben taued '" 
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tJae CorporGticm 110 f4'l'· The Committee regret that the COTporation~ 
,... twt been able to canvaq My Ommess 1mder this policy which was 
itltroduced in 1961. It is significant that the risk involued on the­
iau.e of tm. policy was on Government aceou.nt. They co7l8ider that 
the Corpora:tion waited for the business to come rather than can114S-
sing it by ezplaining benefits to the prospective parties. The Com-­
mittee recommend that the Corporation shoo lei make concerted 
efforts to popularise this policy. (Paragraph 48). 

S. No. n.-The Committee feel that market development playS an 
i'mportant role in the promotion of exports and there is an impera­
tive need to develop new malrkets and expand the existing ones. A 
number of other bodies like Export Promotion Councils are doing' 
thi$ tDOTk. The- Committee Consider that the role of the Corpora­
tion in offering. market development policies may be examined to' 
eftI'W'e that there is no duplication and over-lapping Of junctiO'ns. If 
the need for Bt&C1J, policy is felt to su.pplement the efforts made by' 
other bodie, in this direction the scope Of the same may be clearly 
~ned. Thereafter the' feasibility of allocating a portion of the 
Market Development Fund to the Corpora.tion may be exami'ted. 
(Paragraph 51). 

'. REPLY OJ' THE GoVERNMENT 

Government take note of the recommendation. The Corporation' 
is being asked to send proposals to Government for consideration of 
assistance from the Market Development Fund for reimbursement of 
any loss arising from tlu! ,issue of the Market Development Policies, 
[Ministry of Commerce U.D. No. 30/1/65-ST, dated the 31st Decem-

ber, 1965] 

FtntTHER REPLY OF THE GOVI!RNMENT 

A number of Export Promotion Councils -have taken up Market 
Reaearch Work in consultation with the Indian Institute of Foreign-
Trade. Any action taken by the ECGC independently will be a' 
duplication of the work done by the llFT. Besides the Corporation 
can iasue market research policies only where the market survey is' 
conducted by sa i¢ePendent expert agency, Enquiries received-
fro!n the exporters were invariably for market surveys to be con-
ducted by themselves or their own agents, with the result that an 
objective market ana1y~ is not possible. ~t. is therefore felt that. 
there llUly not be D)J,lch_~eed for the CoI"P.Ox:ation's assistance. 
[Miniltry 01 Commerce, O.M. No. 30(1) ;65--§T. dated. the 15th: 

September, 1966] 
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R.eeommeaclatioa (Serial N •. 12) 

TIM popu14rity of the Pecking Credit Policy (U evidenced by the 
tftC'reGU in the number of policies from lIear to' yeer is 0. pointer to 

.the duirobUitli of taking further steps to m.ake the policy still mOTe 
att7'GCti·ve. The Committee tT1U't that the Corporation would not 
only s'Ul't4in the rate of increczae but improve upon it from. year to 
year. They have no doubt that the decision to enha.nce the Corpora­
tion's share of riak from 50 peT cent to ~2/3 per cent would be 
implemented without any delay. (Paragraph 56). 

REPLY OF THE GOVERNMENT 

The Committee's observation is noted. The Corporation has now 
enhanced its share of risk on Packing Credit Policies from 50 per cent 
to 68--2/3 per cent. 
[Minilfrll of Commerce U.D. No. 30jl/65-ST, d4ted the 31st Decem­

ber, 1965] 

FUllTIIEIl REPLY OF THE GovEIUfMENT 

This recommendation has already been implemented. The popu-
larity of the Packing Credit Guarantee is growing steadily. In the 
year 1965 advances given to exporters on the basis of· this guarantee 
amounted to Rs. 30.93 crores as against Rs. 11.68 crores in 1964 and 
RI. 3.95 crores in 1963. The COfporation's share of risk was raised 
1rom 50 per cent ~o 66-2/3 per cent with effect from.5th November, 
1963. A further improvement has been effected in January, 1965 by 
reducin, the premium rate from 10 paise for Rs. 100 for the first and 
second months and 8 paise for every subsequent month to a fiat rate 
o~ 7.5 paise per 100 per month. Also a rebate of 20 per cent on this 
rate of 7.5 paise is allowed to banks who insure all their packing cre-
dits. 

The waiting period for payment of claims has also been reduced 
from 6 months to " months. 
[Mintst"!/ Of Commerce O.M. No. 30(1) /65-ST, dated the 15th Sep-

temblt', 1980] . 

Beeo .... endadoa (Serial No. 13) 

The Committee appreciClte thtIC lOme types of policia are ~ 
popula,. amo'Ag ezporter. than others. They. however, feel thot 
OpelTt from the intrinsic merits of the policies themHtt1es, the art of 
aeUing the policie •• publicity given to them and the persuasion and 
perNtence of the ca~ count a great ~l in increa.sing their 
KII.. The Committft tonId U1'ge that apecio.1ltepa .houlcl be taken 
by the CorpoY'CItion to increase the ,ale of all typeI of policies. The 
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Corporation should also undertake a review oj the policies which are 
not popuJa.r BO that the drawbacks in them aTe remedied. It should 
abo k.eep in touch with the latest types of policies issued by similar 
orgcr.nisations. in /oreign- countTies with a view to intToducing them 
here. (Paragraph 59). 

REPLY OF THE GOVERNMENT 
The Committee's observations are noted. 

[Ministry of Commerce U.O. No. 30/1/65-ST, dated the 31st Decem­
ber, 1965]. 

FURTHER REPLY OF THE GoVERNMENT 

All the policies are kept under review by the Corporation with a 
view to improve the terms and conditions. To suit the specific re-
quirements of Indian exporters, ECGC is introducing new guarantees/ 
policies as and when found necessary. An 'Export Production 
Finance Guarantee' has been introdUCed recently by the Corporation 
to help the manufacturers of cotton textiles, garments and yarn to get 
adequate finance facilities for producing goods for export. The scope 
of this guarantee has been extended to other commodities. 

The ECGC i$ also evolving another guaranteoe entitled "Export 
Performance Guarantee", which is in the nature ·.:>f a Counter-guaran-
tee to ba·oks. The purpose of this guarantee is to release the ex-
porters' funds blocked with the banks, in the form of deposits against 
Letters oft Credit and bank guarantees. 
[Ministry of Commerce O.M. No. 30(1) 165-ST, dated the 15th Sep­

tember. 1966] 

Recommendation (Serial No. 14) 

The Committee would suggest that the working of the Small 
Exporters' PoliCy as in the U.K. may be studied and that feasibility 
of introducing. a similar t>Olicy in India be examined. (Paragraph 62). 

REPLY OF THE GoVERNMENT 

It is felt that the U.K. Small Exporters' Policy permits of buyer-
wise exclusions, which might expose the Corporation to undue risks. 
Government will, however, further examine the matter. 
[MiWtry of Commerce, V.O. No. 30Jl/65-ST, date:! the 15th Sep­

tember, 1966] 

FmtTHER REPLY OF THE GOVERNMENT 

, The Corporation is consistently making efforts to help small 
exporters as can be seen from the fact that 95% of the pollet_ 
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ilsued in 1965 were for sums of B.s. 5 lakhs and below as COInpat'_ 
to 93% in 1963 and 94% in 1964.. The Corpotation will endeavour" 
to follow the working of the Small Exporters Policy in the Ux. 
and try to adopt the same to the extent possible without ~ 
itself to undue mo. 
[Miniltry of Commerce, O.M· No. 30(1) /65-ST, dated the 15th 

September, 1966] 
, 

BeeommeDClatiOD (Serial No. 15) 
The Committee note tMt 89% of the po1ici.el issued in 1962 are 

Jor sums below RI. 5 14kh8. ThiB wou.Id i1itl"1Cate that the small 
uportn. aTC! in greater need of the imura.nce faci1itie. provided 
by the Corporation. The Committee trust that· the Corporation will 
con tinue its efforts to provide coverage to small a:ports in an in-
creasing measure. (Paragraph 64). 

REPLY OF THE GOVERNMI:NT 

The observation of the Committee is noted. 
[Mini.ttry of Commerce U.O. No. 30fl/6S-ST, dated the 3lat Decem­

ber. 1965] 

BeeommeIadatioD (Serial No. II) 

The Committee appreciate that the field of ezport risk iftBUrance 
is 11 comparatively netDI one in thi, country. It u, therefore, likely 
to take some time jor the e:tp01"ter. to realise the benefits of tM 
imu,.ance facilitie, provided by the Corporation. Viewed from these 
Mpt!ctl, the performance of the Corporation may ROt appear ttl be 
quite discouraging. However, the tow percentag., of rUb C011ered 
bfl the Corporation to total exports from the cau",,,, cl.early indi-
cates that there i8 a vaat scope for increasing ~I field uf operations 
with a mew to boosting the country', uport. The Committee tTUlt 
that the Corporation tvil! make sustained efforts to incraese its cover­
age in the r.oming yean. (Paragraph 67). 

RBPLy or THE GOVERNMENT 

The observation of the Committee is noted. 
[Ministry of Commerce U.O. No. 30(1) fSS-ST, dated the 311t Decem-

be'l".I96&] ,. 

Fl1RTIiER REPLY Of' THE GOV'lllNMENT 

The Corporation has intensified its efforts to ~ more busi-
ness. The field organisation and braneh offices haw been streugth-
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ened; and closer liaison has been established with Export Promotion 
Councils, Commodity Boards, Banks, etc. The publicity programme 
of the Corporation, has also been stepped up. 

Of late, the scope of E.C.G.C's. financial guarantees has been 
widened with a view to enabling exporters to get adequate credit 
facilities from their banks. 
[Ministry of Commerce O.M. No. 30(1)/65-ST, dated the 15th Sep­

tember, 1966] 

Becommeadation (Serial No. 17) 

The Committee feel that the slow progress in the value of post. 
shipment bank fifUlnce availed of by exporters needs to be reviewed 
carefully. This is especially important in 11iew of the represen­
tations that have been made to the Committee that the banks are 
not fully co-operating in giving credit facilities to exporters on the 
basis of E.R.I.Cs. policies. The Committee urge that the Govern­
ment should take suitable steps to see that its policies are accepted 
by banks for giving credits to the exporters. The possibility 01 
giving some negotiability to these policies may also be examined by 
the Government in this context. It would be necessary that effec­
tive contacts and liaison is maintained by the Corporation with the 
Banks. (Parlll1raph 69). 

REPLY OF THE GOVERNMENT 

The observation of the Committee is noted. 
[Ministry of Commerce U.D. No. 30/1/65-ST, dated the 31st Decem­

ber, 1965] 

FuRTHER REPLY OF THE GOVERNMENT 

The Corporation has since introduced two post.shipment guaran-
tees, providing unconditional indemnity to banks against risks in· 
volved in granting advances to exporters on the basis of export 
bills. With the help of these guarantees, exporters were able to 
secure post-shipment finance to the tune of Rs. 0'11 crore in 1964 
and Rs. 1'80 crores in 1965. 

The standard policies are aolso being increasingly recognised as 
good collaterals as can be seen from the fact that, on the basis of 
E.C.G.C. policies, exporters could get Rs. 5'71 crores in the year 
1965 as against Rs. 4'20 crores in 1964. As an incentive to banks, 
the Corporation has reduced the waiting period for the claims on 
accour.t of commercial risks from the normal six months to four 
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mOnihs, where the policy-holder has registered an authorisation ill 
favour of the bank. 
[M_iItry of Commerce O.M. No. 30(1) /65-ST. dated the 15th Sep-

tember, J 966] 

Recommendation (Serial No. 18) 

The Committee GTe glad to note from the table in para 74 that 
the average premium rates of the Corporation are not only c0m-
parable but Iotoer than those in tTUlny other countrie.. They wel­
come the tJ.I.NrClflCe given by the Managing Director that the rates 
would be ratiOMlised ,oon. The Committee hope that the revised 
p7'emium .tructure'would provide addit~ encouragement to the 
e:eporten, pG1'ticu.taTly to those venturing into new m4Tkets. (Paro­
graph '18) 

REPLy or THE GovaNMI:NT 
The observation of the Committee is noted. 

[Ministry of Commerce U.O. No. 3O(1)/65-ST, dated the 31st Deg! 
ember, 1965]. 

FlntTHa REPLy OJ' THE GOVERNMENT 

The premium rate of Packing Credit Guarantee has been reduced 
from 10 paise for the first and second month and 8 paise for every 
IUhlequent month to a flat rate of 7'5 paise per Rs. 100/- per month. 
The Corporation hopes to reduce the rates on other policies also in 
Jradual stages. 
Plmutrv of Comme1'U OM. No. 30(1) /65-ST, dated the 15th Dec-

1mbe1', 1965]. 
Reeomm ..... ~ (Serial No. It) 

The Committee hope that the question regcu-ding the continu-
cmc, of the Q1'ouping 'fidem would be ~ mad em eMly deci-
&ion will be tam in tM. "egan!. (Paragrcph 81). 

REPLy or 'l'HB UovI:RNMENT 

The Government takes note of the recommendation of the Com-
mittee. 
(Mini.lt1'1l of eomme1'Ce U.O. No. 3O/1/65-ST, dated the 3lat Decem-

bn, 1985] 

FulmIa RvLT or 'I'HK GovIRNMDT 
Th. CorporatiOll hal since conduded • review of the ebangea iJl 

the ·Commodity' and -countrY groups from the point of vieW 
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~f achieving the national objective of export promatidn and also the 
rationalisation of the Premium Schedule. While the Commodity 
Group has been reduced to 2 from the existing 3 and the country 
group has been brought down to 5 as against 7 previously existing, 
the rationalised premium structure has also been brought into effect 
with e1fect from 1st Sieptember, 1966. 
{Ministry Of Commerce U.O. No. 3O(1)/65-ST, dated the 15th 

September, 1966]. 

Recommendation (Serial No. 20) 
The Committee are glad to learn that a system of rebate has 

.been introduced by the COTpOTation. The provision of mch "&em-
tives to the insured is obviously desirable as they encourage export­
ers to give more bwiftUS and on a long tenn basis. Moreover, the 
insured also feel that the Corporation is genuinely interested in the 

jIOlicy-holde1's. The Committee trust that the encouraging results 
already shown by the rebate 81/stem would be reflected in further 
increase of business. (Paragraph 84). 

REPLy 01' THE GoVERNMENT 
The observation of the Committee is noted. 

-{Ministry C1f Commerce U.O. No. 30/1/65-ST, dated, the 31st Decem­
ber, 1965] 

F'uRrHER REPLY OF THE GoVERNMENT 

The rebate system is being continued with advantage; and the 
Corporation's business turnover has improved by strides. 
[Ministry of Commerce O.M. No. 30(1) ISS-ST, da.ted,Jhe 15th Sep­

tember, 1966] 

Recommendation (SerIal No. 21) 

The Committee welcome the proposal to introduce the syrtem of 
.gimng no claim bonu.s which would serve as a further incen.tWe to 
the e%pOrters to insvre their gooQ.s. (Paragraph 86). 

REPLy 01' 'l'HB GovI:RNMI:NT 

The obaeIvation of the Committee is noted. 
!Minimy of Commerce V.O. No. 3O/1/65-ST, dated the 31st Decem­

ber, 1965] 

Ftnrnml REPLy or '!'BE GovI:RNMI:NT 

It has DOt been possible to introduce the system of 'no claim bonus' 
for the reason that the Corporation'. income and expenditure did 
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DOt break even in the year 1963. But u the Corporation is DOW in • 
eomfortable posttton the matter is UDder active COIISideration. 
[Miftilt71l 0/ Commerce a.M. No. 30 (1) /~. dated the 15th S."..· 

Umber, 1988]. 

~ (Serial No. 21) 

CrecUt reportl about buyers in foreign countrlu form the bedroe~ 
of the whole .yltem of E%pOrl Rub IN1LTcuace. Utmost ct1re ,hould,. 
ihnetore, be tak4m to collect thil in:forrnation And to build the lib-
f'CI'1f of .,ecorc:b whieh .Jaoutd be periocIic4lly reviewed and kept up-to-
dAte in the light of cun-ent informaticm CWGiIobIe from ~ IOUr-
cu. It wID not al1D4S1' be pouible or practiCable lor the Corporation 
to tend itt OWn TepreH1'&tati11ft OVerHG.! to make pe1"0ft41 ccmtcrct, to-
coUeet thil information. It ii, therefore, imperCltiv. that -reports 
Ihovld be received from reliAble channels And shifted And AMlysed 
caJ'efull'JI. Cue. 'lDMre incorrect information has been received, 
Mould be brought to the notice of the supplying agency 80 th4t they 
CIT' more careful in future. (Paragraph 91). 

REPLY 01' 'l'HJ: GovIauooNT 

Government takes note of the recommendation of the Committ~~ 
It may. however, be pointed out that as claims emanate from credit 
11m1ta, they should be related not to the policies issued but to the 
number of credit limits approved. The Corporation has fixed since 
ita inception about 27,000 credit limits. A1! against this the number 
of claims paid wa. only 114 or 0.42% and not 6.5 per cent .. 
observed by the Committee in paragraph 90 of the Report. 
(Mi.ftim'tl of Commerce U.O. No. 3O/116&-ST, dated the 31st Decem-

ber,1_1 

The Corporation is followin, the recommendation of the Com-
mittee. 
[Mini.tTy of Commnce a.M. No. 3O(1)/65-ST, dated the 15th Sep-

tlmb .... , 1966]. 

Reto+'ii,1eDdatioD (Serial No. 23) 

The Committee tuggfst thAt the question of reducing the period' 
for paymen.& of c:lamu in the CG.Se of politic:ol riaka from 8 to 4 month8 
a hcu bft'ft done i1\ U. K. tn41I be f%Omined at em early date. (Para-· 
f"OPh 94). 
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REPLy 01' '1'HB GovI:aNMJ:NT 

Governmen1; takes note of the recommendation of the Committee. 

{Ministry of Comm.erce U.O. No. 3O/1/65-ST, ciated the 31st Dec-
ember, 1965]. 

FmrrHIB RBPLy OF THE GoVEllNMENT 

This recommendation of the Committee has been implemented 
by the EeGC with effect from January, 1964. 
{Minist1"y of Commerce O.M. No. 30(1) /65-ST, dated the 15th Sep­

tember, 1966] 

Beeomm.eadation (Serial No. H) 

The Committee recommend that the Corpora.tion should build up 
4M analyse the ClUe hi8tories of the claims toot OOve been paid so 
far with a. view to drawing ooluable lessons for fu.ture guidance. In 
the insurance btuiness it is of paramount importance that the lM,es 
4rising out of payment of claims (U"e kept to the minimum so that 
the Corporation is not faced with a .situation where its income from 
premium receipts may not be suff1cient to meet them. (Paragra.ph 

-t7) . 

REPLy OF THJ: GoVERNMENT 

Goverpment takes note of the recommendation of the Committee. 
lMinistry of Commerce U.O. No. 3O/1/65-ST, dated the 31st Dec-

ember, 1965] 

FuaTm:a REPLy OF THE GoVERNMENT 

ThP Corporation is regularly analysing the case histories of claims 
..and its experience. In fact, claims experience is one of the factors 
which detennlne the underwriting policy. 

The recommendation of the Committee regarding claims w-a-via 
premium income has been noted. It may be added that the total 
premium receipts since the inception of ECGC has more than met 
the net claims and other costs. 
IMinistry of Commerce O.M. No. 3O(1)/65-ST, dated the 15th Sep-

tember, 1966] 

8ecolllJ1lelldatioD (Serial No. %1) 

The Committee urge that eoery effort .hould be made btl the 
CorportJticm to build up adequate reserve. in the coming year .. 
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'l'hiI w pombte cmltl btl a nb~ iacrecue in the bu.si1les8 cu ca.o. 
btl ngul4ting the premium. rrae, IUitczbly. The ecz~ C1f the Cof'-
J'Of'aticm .hou!d be .ruek III would enable it tIOt cmltl to meet its-
ClUf'f'nt ezpe7UIitvre 01& adm.iniltr.mcm aM pa.l/tne1lt of clczima etc ... 
but to build up cutequczte rel."."e to meet unforuen liftulticml. 
(PAf'CIC17'aph 103). 

RaoLy or 'J'H8 GovImodRT 

The observations of the Committee are DOted. 

[MinUtTy 01 Comme1'ce U.O. No. 30/1/65-ST, dczted the 31st Dec-
ember, 1965] 

Fl.JJrnD:a REPLy OJ' THJ: GovI:a1omrt 
The Quainess of the Corporation has risen impressively; and it 

hu been potSlble to build a comfortable reserve which is of the 
order of Rs. 21.93 lalths. The progress of reserves is reflected in the 
table below: 

Date 

31- 12- 196] 
31-12-1964 
31- 12-I96s 

- - .. _-
9.03,177 

J4t24,I 204 
21,93,3I S 

[MWItrfI of Commerce O.M. No. 3O(1)/65-ST, dczted the 15th Sep-
tember, 1966] 

Recomm_dation (Serial No. 28) 

The Committee COftItder tMt the poor peTjOrm4f1.Ce of the Cal-
cuttG Bf'CInch it mainly due to the orgAniaatioMI weczknell of the 
Corpo7'Gdcm. It il regrettcable theat to .olicit bUline.u from a centre 
Hb CczlcuUG which a.ccounta ftw 4396 C1f the totczl ezporta Ute Coun-
~ there fI oms, one .an.ch Secretcrv, one IftIPeCtot' cmd four 
brokerl. The Committee would like to emphGNe that there iI an 
urgent .. eel to reorganise the actitntia of the Corpot'CIticm ift tm. 
. .,.,ccm. A. ftganla ttpor1a of traclitionGl itema from Cczlcuttcz port, 
&Mv haw tID doubt that with the grotDiftg compmtton ift tDOt'ld ,,",,-
Jcea to o1/fI'f QOOCII em credit tenna cmd the detJeloptneftt of ftetD mar-
JceU lor the Count11f. ezportI, the ezporlef" of these itema abo uiU 
eueniwaUtI ~ the td:UittI of cport riIJcI iftftraftce. 'The Com-
miUft ...,.,.. tMt .,. mav b. tGJcn to mengthn the -.W orgwmi-
aGiOtl 01 the Corporattcm, itlteMiht ita pt£blidty programma cm4. 
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establiah greater COfttacts with the Export Promotion Councils, Com-
modity BoaTds etc. in this region. (Paragraph 118). 

REPLY OF THE GOVER.'IfMENT 

The observation of the Committee is noted. 
[Minist1'!/ of Commerce U.O. No. 30/1/65-ST, date:! the 31st Dec­

embeT, 1965] 

FuR'l'HBR REPLY OF THE GoVERNMENT 

The field organisation at Calcutta has been strengthened by the 
Corporation by the addition of one more Field Ofticer. The Publi-
city Programmes have also been intensified as will be seen from the 
1igu.res of ibusiness of the Corporation given below:-

No. of Policies Maximum lia-
issued bllity (Rs. in lakhs) 

I~ I~ 4~ 
1964 173 432 
1965 :US . 532 

[Ministry 0/ Commerce O.M. No. 30(1)/65-ST, dated. the 15th Sep­
tembeT, 1966]. 

Recommendation (Serial No. 30) 

It is noticed that while the total number 0/ policies issued and the 
maximum liability uTlliertaken 'by the Corporation shotoed a steady 
rile during the years 1960 to 1962 (see para 65), the performance of 
the Madras OfJic_e in these respects hbs been. very poor. The Com-
mittee feel that the slow progress is mainly due to a lack a strong 
field organisation and the inadequate pubZicity about the activities of 
the Corporation. The Committee trust that effective measures would 
be taken to put the Madras Office on. a more sound and systematic 
footing. (Paragraphs 120-121). 

REPLY or THE GovI:BNMENT 
The observation of the Committee is noted. 

(Ministry C1 Commerce U.O. No. 3OJ1/6&-ST, dated the 31st 
December, 1965] 

FtmTm:a REPLy OF THE GovI:BNMENT 
The Madras office has since been raised to a fu11Iedged branch 

oftlce, with a Branch Secretary and a Field 0JDcer with comple-
mentary staff; and there has been a steady increase til the busine1r8 
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tec:Ured from that region during the last three years as can be seen 
from the table below:-

No. of Policies Maximmn Liabi-
ieaued lity~.) in 

1963 116 ISo 
1964 154 249 
1965 212 424 

The pubUeity programmes of the Corporation are also being in-
tensified further. 
(Minimsf 01 Commerce O.M. No. 30(1) j65-S'l', dated the 15th Sep­

t4tt1lber. 1966] 

ReeOllUlleadation (Serial No. 31) - The Committee comider that it would not be deli,.ble to tow lIy 
depend on the broke,., for secuTing burineq in 4n important growing 
ftnrt like Cachi"" They .uggest that an office on the linea CIf the 
preHftt Jladrcu OJIice may be set up at Cochin to guide and super­
vue the work of the brokers in thia region as also to eatabliah gret1ter 
contacts with the e~er.. (PG1CIf11"4Ph. 123). 

RaoLY or TIfI: GoVZRNMENT 

The observation of the Committee is noted. 
(MitUst1tJ of Commnce U.O. No. 3O/l/65-ST. claUd the 31st 

December, 1961)] 

FuR"I'HIR REPLY or THE GoVERNMENT 

A full-time Field Of!lcer baa been posted at Cochin; who works 
11".1 close eo-operation with a local shipping and clearing agency firm 
who have been appointed as agent of the Corporation in that area. 
[Miniltry of Commerce OM. No. 3O(1)/65-ST, daUd the 15th Sep-

tember. 1968] 
~eD"tioD (Serial No. 31) 

The Committee mould like it to be ,-eatbed that Org1niaen of the 
OItporation wou1cl gl". thrir 'bat if suitable incmti"ea aTe gi"n 
to them. n., urge that elforta should be made to imp"~e theit" 
eonditiona of aenrice ao thot the best per80'ft.8 are attracted to the ez-
port credit 'ftluranee bwineu and an able to contribute thei1' utmoat 
to the Corpot'GtiDll. (PaMgraph. 129). 



19 

REPLy OF THE GoVERNMENT 

The observation of the Committee is hoted. 
IMinistTY ot Commerce U.O. No. 3O/1/65-ST, dated the 31st Dec­

ember, 1965] 

FuRTHER REPLY OF THE GOVERNMENT 

The Corporation has since replaced the Organisers with full-time 
Branch Secretaries of its own who could devote their undivided 
attention to promoting the business of the Corporation. 
{MinistT!/ of Commerce O.M. No. 30 (1) ISS-ST, dated the 15th Sep­

'tember, 1966] 

Recommendation (Serial No. 33) 

The Committee suggest that the feasibility of introducing Com­
mi8sion 7'ates fOf' the brokers on a ,lab basis so tIS to encourage lar-
9P.'r volu.me of bu.siness, may be examined by the Corporation. They 
would also recommend that efforts shouH be made to induce the 
clmnng agents at the port, to work tIS agents of the Corporation. 
(Paragraph 137). 

REPLY OF THE GOVERNMENT 

Government takes note of the recommendation of the Committee. 

[MinistTY of Commerce U.O. No. 3O/1/6S-ST, dated the 31st Dec· 
ember, 1965] 

FulrrHER REPLY OF THE GoVERNMENT 

The brokers give the impression that the Commission on gene-
ral insurance business would a1way~, be more attractive to them on 
account of its large turnover. Therefore, as an experimental mea-
sure EGCG started giving a commission to its Field OfBcers. 

As regards clearing agents at ports, the services of two clearing 
agents at Bombay and one at Cochin are being utilised. 
{Ministry ot Commerce O.M. No. 30(1) 165-ST, dated the 15th 

September, 1966] 

Rerommeadation (Serial No. 34) 

The Committee hope that the export risks imurance bu.rine., 
being new in the count",. proper care and attention 'WOUld be given 
to training. They recommend that a .cheme 01 training of the staff 
Gt ooriou levels should be "b+:u-"" up and implemented early_ 
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While it mcJlI not attDcr.y. be possible to depute offictrs of the Cor­
porattcm If11'1' training a.b1'ood, the ~mum advczntage of the ez-
perie7&ce of ",mila" organUm1on.s in foreign countries could be cie-ri"" by collecting infonnaticm I-lbout their tDOrking through. 11IdUm 
embauie. (II tDell til by contacts 'With the officer, of these DrgtJnUa-
tions during the meeting. of Berne Union. (Pa.ragrcph 139), 

Rr.rLY or THIl Govr.moIDrr 

The observation of the Committee is noted. 
[Mlniltry of Commerce U.O. No. 3O/1/65-ST, da.ted the 311t Dec-

ember, 1965] 

FOR"tHU REPLy OF TID Govr.moIDrr 

Training has been imparted to the members of the staff at all 
lev •• 

The Corporation has also collected lU'eful materials on the work-
Ing of EGCD of U.K., Hennes of West Gennany, EKimbank and 
FCIA of the U.s.A. and MITI of Japan. 

The Corporation is also analysing condi.tions ot poliCies and gua-
rantee. of credit insurance organisations in the EngUah-speaking 
countr1el with " view to improving our own. 
[MWott'1l of Commerce O.M. No. 3O(1)/65-ST, dtUtd the 15th 

SlPtembfT, 1965] 

ReeommeDdation (Serial Nos. 35-36) 

Serial No, 35: Since the Annual Report' of State enterprise. are 
the onty Cltdhoritatit1e media for inlO'/"1'M1g the ~U4ment aM 
public about thei" operations and theW jlftaftCial conditiom it U 
wenti41 that Pa;rtiGmmt should be ,eized of the.e t"epOr'tt tDithin 
the leGIt poaible time a.fter the e~ of the accounting yetJr'. The 
CommUt •• hope that the AnnWl1 Repcwta of the Corporation tDOUld 
hs tutu,.. be pre.ented to Parliam.ent expeditioulltl. (Paragraph 
142). 

Serial No. 36: The Committee eon.sideT it desirable that the An-
nual lteport.l G1¥ Account. of Public Undert4kinga placed befOf"C 
Parliament ,hould be mode more detailed and uhau.ttiN them at 
prttent. I. thfa ecmnectiota, the Committee 1DOUZ4 Wee to dnI1D at-
tentioft to Cl dm.iIM reeomm.cndadtm contcIined in their 18th Report 
(Ant Lo1c SabhCl). The recom~ 1DG8 CIl80 reiterated ita 
tM 18th Report (S~ Lok Sab»a). The Committa U7OUId,. 
tMrefcwe. reeomfMftd 'Chat bdides the poi1tU mentiOned at (i) to 
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(v) m para 143, the follotoing «I4tel might also be auitably includ.,· 
ed in the Atlftuol Reports:-

(i) Details ,howing countTy-wiae, the value of risks cwerecr 
by the Corporation. 

(ii) Details showing commodity-wise, the value of risk8 
covered by the Corporation. 

(ill) A short account of the bminess ntInsacted by the Branch 
Officu during the yeti,.. 

(iv) rnustr~ti'Ve charts showing the progress of business of 
the Corporation.. (Paragraph 145). 

REPLY OJ' '!'HE GoVJ:RNMENT 

While Government agrees that the Annual Reports of the Cor-
poration Mould be as informative as possible, it is, however, felt 
that it will not be in the best interest of the Corporation to publish 
commodity-wise and country-wise break up of the Corporation's 
business. . 

[Ministry of Commerce U.O. No. 30 (1) /65-ST, dated the 15th 
September, 1965] 

FuftHBa REPLy OF THE GOVJ:RNMENT 

Annual Reports of the Corporation are being furnished to the 
Parliament expeditiously. An analysis of the business of the branch 
offtce has been incorporated in the Annua'l Report for the year 
1965. illustrative charts showing the progress of the business of 
the Corporation as well as risk value, continent-wise are also in-
corporated in the Annual Reports. 

[Ministry of Commerce O.M. No. 30 (1) /65-ST, dated the 15th 
September, 1966] 

Reeommendatioa (Serial No. 38) 

The Committee feel that LU publicity is essential for an imur­
cmce buriness greater mess should be laid on. increC18ed pubbcity. 
They suggest that the Corporation and the Directorate of Commer .. 
ctGl Publicity .hould work out pJ4.ns by whkh it. actiwieJ or 4rl£.. 
dea and adt)ereuementl on. ERIC ccm find place in jou1"l'l4l1 of trade 
and industry. In. tJail cormection, tMy would alto lib to dratD at­
tftt'iDn to 4 ~ made by them. in their 158th Report 
(Second Lok SOOha) on. the MWItry of Ift.forma.t'km and Broadcast-



';'''f1-Oi.rectO'rate of Aclwrtiring and VUual Publicity, etc., that the 
4CiWTtiBementJ of aU the public u.MerWcings ahotdd be ch4m1BUecl 
:through the Directo7'ate of Advertiriag a.tad ViIu&l Publicity. 
(Paragraph 151). 

REPLy or THE GovI:aNMENT 

'n1e obIervation of the Committee is noted. 
(Minimy of Commerce U.O. No. 30(1)/65-87', d4ted the 15th 

September, 1965] 

The EeGC and the Directorate of Commercial Publicity of the 
Ministry of Commerce are working together and four pamphlets. 
have been brought out. 

Export Promotion Councils, Commodity Boards and Chambers 
Clf Commerce are publishing the advertisements of the Corporation 
resuJarly. The services of the Corporation are widely publicised 
through articles and advertisements in popular newspape!l'B and 
periodicals. 

'nle Corporation', advertisements are now routJed through the 
Directorate of Advertising and Visual Publicity. 
[Miniltry of Commerce U.O. No. 30(1) /65-ST, dated the 15th 
S~, 1D88] 

Reeommenutloa (Serial No. 31) 

The Committee Teeommend that ERIC should have formal dia-
ctunonB tDith the banka a.s also with the aIIOCiaticm. of fHmka Gfld 
J)U1'1U4de them to Tender auitable :thaanc-ial CllNtance to the uport-
eT' holding ERIC', policies. They abo BUggest tMt Government 
should, in COMUltation. with the Reserve Bonk of Indi4 and other 
principal banks. e.ram.in.e the pouihility of giving prefe,-enti4l Iere-
dit facilities to in.su1'ed e%pOT'te'I"B on the pattern of the proceduf'e 
followed \1\ U.x. In this connection, the Committee tDOUld alJo in-
tnce (lttention to theiT recomfM'nd4tion made in pcm! 89 of thU Re-
pori. (PCIf'G9TClPh 155). 

JtDILy or TH& GovI:aNMENT 

The observation of the Committee is noted. 
{Mi1WtTy of Comm~e U.O. No. 3O/1/65-ST. d4ted the Slit Decem-

ber, 19851 



Fmr.rHIR REPLY OF 'l'HE GoVJ:RNMD1T 

As suggested by the Committee ECGC is maintaining close con-
tacts with commercial banks and has been able to induce them to-
give adequate credit facilities to exporters holding ECGC policies. 
That a measure of success has been achieved in this direction is 
evident from the fact that exporters holding ECGC poliCies could 
obtain post-shipment finance to the tune of Rs. 571 lakhs in the 
year 1965 as against Rs. 420 lakhs in 1964 by assigning the ECGC 
policies in favour of the banks. In addition, the financial guarantees-. 
of the ECGC were able to secure for exporters finance facilities to-
talling Rs. 32.73 crores in 1965 as compared to Rs. 17.79 crores in 
1964, Rs. 3.95 c:rores in 1963 and RI. 2·58 crores in 1962. 
(Miniltry of Commerce, O.M. No. 30 (1) 165-ST, dated the 15th 

September, 1966] 

Reeommendatioa (Serial No. 40) 

The Export Promotion Councils, Commodity Boards ani Ex-
port Risks Insurance Corporation--all fUnction with the common 
ob;ectit1e of fostering the country's export trade and should work 
in close liaison with each other. It is noticed that, although some 
efforts have been m4de in this direction recently, there has not 
been effective co-ordinction between ERIC and these Councils! 
Boards. The Committee consider that the Corporation wouU h4ve· 
achieved a greater measure of BUccess if this effort had been initiat­
ed much earlier. They would suggest that close contacts with the 
Ezport promotion Councils I1nd Commo:lity Boards should be main­
tained and their co-operation solicited in publicising the activitie, 
of the Corporation as also in securing larger amount of insurance 
business. (Paragraph 158). 

REPLY OF '!'HE GoVERNMENT 

The observation of the Committee is noted. 
[Ministry of Commerce U.O. No. 30/1/65-ST, dated the 31st Decem­

ber. 19651 

FtntTIIER REPLY OF THE GOVERNMENT 

As recommended by the Committee, clO6e liaison is maintained 
by the Corporation with the Export Promotion Councils/Cozmnodi-
ty Boards. The functions of the Corporation are regularly publi-
cised in the Bulletins/Journals of the Export PrQIDotion Councils/ 
Commodity Boards free of cost Personal contacts are established 
with the Chairman and Secretaries of every council. The periodi-
cal meetings of the Chairmen and Secretaries of the Export Promo-
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tioD CGuDcil. ealled by the Government provides the EeGC with an 
.gpportuDity to diSCWIS problems of eoJDIIlOIl interest with the E.P. 
~/Commodity Boards . 
• {Jfwm" of ComtMrce O.M. No. 30(1) ,r..sr, dated the 15th 

September, 1986]. 

Becmn-..... tioa (Serial No • .Q) 

The Committee appreciate that tM rilk, mtWlwd. in ofering 
.goodI on credit terms a.Te by no meana amoU. It is, there/ore, 
necePa'll for the Corporation. to keep cbreczat of the Jmowledge mad 
eqerience of organisationl abroad. They 1Dould, therefore wg-
gut that the 1ecuibility of ERIC being Tepreteftted at these COft-
" .. tiona regu14,.ly mati be camined by the Got1emment. (Pc!'4-
graph 181). 

RM,y OJ' TH& GovauoaIn' 
The obHrvation of the Committee is noted. 

[M{niltrt/ 0/ Commerce U.O. No. 3O/1/65-ST, dated fJ&e' 3]at·becem-
bet', 1965] 

Fnraa R&P1,Y or TIm GovEIuo.aNT 

A repreaentative of the ECGC attends the ADnual General 
Meeting of the Berne Union, regularly. 
{Miftiltry 0/ Commerce O.M. No. 3O(1)/85-S'l', dated the 15th 

September, 1988] 



CHAPTER n 
RECOMMENDATIONS WHICH THE COMMI'ITEE 00 NOT 

DESmE TO PURSUE IN VIEW OF GOVERNMENT'S REPLY 

Recommendation (Serial Nos. 25 & 26) 

Serial No. 25.-The Committee feel that the admin.btratit)e ez-
penses are on the high side in relation to premium in.com..e. They 
trust that the Corporation would make t>igorous efforts to increase 
its business to bring dotD1l. the ratio of adminiatratit)e expenses to 
the premium income. (Paragraph 99). 

Serial No. 26.-The Committee consider that the present work­
ing of the Corporation where its expenses are more than its income 
is unsatisfactOT1J. They, however, feel that with the ezperience 
gained during the past few years it should be possible for the Cor­
poration to incrEtue its business and to present a better financial 
picture. (Paragraph 101). 

REPLY 01' THE Go\'ERNMENT 

The staffing arrangements have been carefully considered by a 
Sub-Committee of the Board of Directors of the Corporation. The 
Corporation's work has increased rapidly during the last two years. 
It has also taken on important new functions; but even so, its staff 
has increased only marginally. Indeed, the Estimates Committee 
have themselves suggested that the Corporation's Field organisation 
should be strengthened and Research and Publicity stepped up. The 
Corporation will, however, continue to keep the costs of adminis-
tration down to the minimum. 
[Ministry of Commerce U.D. No. 30/1/65-ST, dated the 311t Decem­

ber, 1965] 

FtJBTHER REPLY OF THE GoVERNMENT 

The Corporation has been making every effort to keep down 
administrative expenses and to increase business tum-over as will 
be seen from the fact that the administrative expenses in terms of 
the percentage of premium income has come down from 58·7 per 
.cent in the year 1963 and 57· 2 per cent in 1964 to 44' 5 per cent in 
1965. 

Credit insurance is carried on, all over the world not as a bUJi-
-ness venture, but 88 a sort of State support to the exporting com-

25 



28 
munity. Hence the practice is to keep premium rates as low as. 
pouJ.b1e just to yield enough revenue to meet administrative expen-
.. aDd c)aim., aDd make provision tor adequate reserves. 

It might be interesting to know that the expenses ratio of the 
ECGC compares well with that of ECGD in UK " EPIC of Austra-
lia. 'n1e followfn, table is illustrative : 

J. EPIC (Ausualia) . 
2. ECGD(U.K.). • 
3. EeGC (India) 

------------------------------Pen:au:age of administrative 
expenses to premium income· 

1964 
60'6 
23'J 
S7'2 

[Miniltry of Commef'ce, O.M. No. 30(1) 165-ST, dated the 15th 
Sepu-mbeT, 1966] 

ReeommeadatioD (Serial No. 28) 

Whether there should 'be a Central AdvUory Council Of' Regionat 
Bocrcl8 u a matteT which ,hould be decided in the light of the prac­
tical addlntage. of such a 81/.tem. The Committee are not lUre 
whether the Export Promotion Advisory Committees in the port 
towm with thetr numerou.s functiofll aTe able to look into ERIC's 
probleml in IUtficient details aM be able to give Mceuary guidance· 
and advice trom time to time. They would, hotDe1)e'T, sugge,t that 
the queation of 'etting u.p ot Regional Ad11isory B041ds of the COT­
pMation at the port towns may be Te-ubmined. (Paragraph 111). 

RaoLY OF THE GOVERNMENT 

Government is of the view that as the Board 0:1 Directors of the-
Corporation is itself R well balanced team of oftlcial and non-official 
elements, there is no special need for separate Central or Regional 
Advisory Councils. The Corporation would, however, seek the assis-
tance of the various Port-Export Promotion Advisory Councils from 
time to time with a view to maintaining close contacts with the 
mercantile community and popularising ECGC services. 
[Ministry 01 Commerce U.O. No. 30(1) !65-ST, dated the 31st 

December, 1965] 

FuRTm:R REPLy or 'l'R& GoVERNMENT 

The Board of Directors of the Corporation is itself a well ba"lanced 
team of officials and non-officials, the latter drawn from he indus-
try; ban.ks etc. BesideS. the Corporation also maintains close liasion 
with the various Port Export Promotion Advisory Bodies from time 
to time with a view to maintaining close contacts with the mercan-
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tile community and popularislng EeGC's services. It ~ thertolOl'C, 
lelt that there is no special need for a separate Regional Advisory 
Board of the Corporation. 
[Ministry of Commerce, O.M. No. 30 (1) /65-ST, dated the 15th 

September, 1966]. 

Recommendation (Serial No. 37) 
If the requirements C1f the Berne Union could be met by supply­

ing accounts according to the financial year or in any other way, 
th~ Committee feel that it would be advantagQus fOr the Corpora­
tion. change its aC'ccunting period from calendar year to financial 
year. (Paragraph 148). 

REPJ. Y OF THE GoVERNMENT 
Governmen1 feels that as members of the Berne Union are re-

quired to furnish their financial statements on the basis of calendar 
year, it will involve the Corporation in unnecessary expenditure it 
is changed over to supply accounts on financial year basis. Such a 
change would involve the closing of accounts twice in the year. 
[Minittry of Commerce U.O. No. 30 (1) /65-ST, dated the 31st 

December, 1965]. 

F'ulrrHER REPLY OF THE GoVER~ 

Government feels that, as members of the Berne Union are re-
quired to furnish th,eir financial statements O'n the basis of calendar 
year, it will involve the Corporation in unnecessary expenditure it 
it changed over to supplying accounts on financial year basis. Such 
a change would invol ve the closing of accounts twice in the year. 
[Ministry of Commlm'e, O.M. No. 30 (1) 16S-ST, dated the 15th 

September, 1966). 

NEW Dam; 
June 16, 1967. 
Jycistha 26, 1889 (8). 

D. N. TIWARY. 
Chairman, 

Committee on Public Undertaking •. 



APPEMDIX 
(Vi. Para 4 of IntrodUction) 

A".zy .. of «tUm t __ by GwmIment em 1M ~iom ccmtllinMl 
.. 1M 47th &pon 0/ 1M Eltipulu. Committu (Third Lok Stlbha). 

L ToW No. of recommendations made 

II. Recommendations that have been accepted by Govern-
IIJIIIlt (YId. flXon~mc:ndatiODl at S. Nos. 1,2.,3,4, S, 6, 
7, S, 9, 10, II, 12, 13. I4t IS, 16, 17, 18, 19, 2.0, 2.1,2.2., 
23.24,27.29, 30,31,)2.33,34,35.36,38, 39,40 ,41) 

Number 
Perc:entqe 0( Total 

m. Recommendations which the Committee do not desire 
to pUrsue in view of Govcrrunc:nt'. reply (,ilk recont-
~ons at S. Naa. :&5,26.28 and 37) 

37 

Number • 4 

Percentqe to total . 

28 
OMGtPND-LS I-sal (All) LS-2a-W7-1174-



Sl Name or Aaent ~~ Sl Name or Agent AaeDcy 
No. No.. No. 

--
37. IJIbrec Brotben, 188. Laj- 27 330 BookwdI, "SUIl Naru- 96 .,.uai Marttet. J)c1hi-6. bri Colony. KiDpwIr, 

Camp. DeIhi-9· as. Jayaua Book Depot, Chap- 66 
parwaIa Kuan, Karol 

MANIPUR Bqh, New Delhi. 

29. Oxford Book & Stationer, 68 
3 .. Shri N. Cbaoba!~ Company, SciDdia House, 7 

News~, RamJal , CooDll.,m Place, New Hiah 001 Anden. Delhi-I. IDlPbaI. 
]a.. People'. Publishiaa HOUle, 76 

Rmi Jhmai Road, New AGENTS IN FOREIGN Delhi. COUNTRIES 
31• The United Book AaaI:Y, 88 
~ Amr1t ICaar MIdm, 3'. The Secretary, Bacablilh-

If GeDj, New Delhi. ment J)epanment. 'lbe = QlnrmIMIoD oflJlcU. 33. Hind Boot House, la, 9' I HOUle AJdw,da. IlDplth, New Delhi. LONDON. W \:.-a. 
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